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[Secretary-General]

passed by the Houses of Parliament 
during the current session and assented 
to smce a report was last made to the 
House on the 28th February, 1975: —

(1) The Indian Tariff (Amendment) 

BiH 1975: —

<2) The Requisitioning and Acqui­

sition of Immovable Property 

(Amendment) Bill, 1975.

12.22 hrs.

BUSINESS OF THE HOUSE

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAMA- 
IAH): With your permission, Sir, I 
rise to announce that Government 
Business in this House during the 
wctek commencing 17th March, 1975, 
will consist of: —

(1) Consideration of any item of 
Government Business carried 
over from today’s Order 
Paper.

(2) Discussion on the Resolution
seeking disapproval of the 
North-Eastern Areas (Re­
organisation) Amendment 
Ordinance, 1975 and consi­
deration and passing of the 
North-Eastern Areas (Re­
organisation) Amendment 
Bill, 1975, as passed by Rajya 
Sabha. ■» f /

(3) Discussion and voting of—

(a) Supplementary Demands 
for Grants (Railways) for
1974-75.

<b) Demand for Excess Grants 
(Railways) lor 1972-73,

(c) Supplementary Dcfrnands 
for Grants (General) for
1974-75.

(4) General Discussion  ̂ on the 
Gujarat Budget for 1975-76.

(5) Discussion and voting on—

(a) Demands for Grants on
Account ./Gujarat) for
1975-70.

(b) Supplementary Demands
for Grants (Gujarat) for
1974-75.

(6) General Discussion on the
Pondicherry Budget for 1975-
76.

(7) Discussion and voting on—

(a) Demands for Grants on 
Account (Pondicherry) for
1975-76.

(b) Supplementary Demands 
for Grants (Pondicherry) 
fbr 1974-75.

(8) Discussion on the Resolution 
seeking disapproval of the 
Press Council (Amendment) 
Ordinance, 1974 and consf- 
deration & Passing of the 
Press Council (Amdt.) Bill, 
1975, as passed T>y Rajya 
Sabha.

(9) Discussion on the Resolution 
seeking disapproval of the 
Air Force & Army Laws (Am­
endment) Ordinance, 1975 and 
consideration & passing of the 
Air '{Force and /Array Laws 
(Ametndmenlt) Bill, 1975' as 
passed by Rajya Sabha.

I would like to add that the Dis­
cussion on the Resolution seeking dis­
approval of the North-Eastern Areas 
(Reorganisation) ?A^e*dmeni Ordi-



2$3 B. O, H. PHALGUNA 23, 1806 (SAKA) B. 0 . H. 214

Y. J  Rathnam 2IM-75 8089 LS 8J10 
.nance, 1075, and consideration and, 
passing of the North-Eastern Areas 
(Reorganisation) Amendment Bill, 
1075, as passed by Rajya Sabha will 
come prior ito the consideration ot 
any item of Government Business 
carried over from today’s Order 
Paper.

SHRI P. M. MEHTA (Bhavnagarj:
I want to draw the attention of this 
House) to a serious matter which has 
jeopardised the long range interests 
of Gujarat. According to the Press 
Report, an agreement has been reach­
ed by Gujarat Government with 
Madhya Pradesh, Maharashtra and 
Rajasthan regarding clearance of cer­
tain projects in Madhya Pradesh and 
Gujarat pending the Tribunal Award 
on the Narmada Dispute.

Members of Parliament represent­
ing the State of Gujarat in this 
House, have no authoritative) text of 
the Agreement reached between four 
Governments, namely, Gujarat, Madhya 
Pradshr Maharashtra, and Rajasthan 
till date.

A* I understand, the Consultative 
Committee on Gujarat legislation waS 
not even informed about the broad 
outline of agreement and intention 
of the Government to give clearance 
to four projects of Madhya Pradesh 
This is highly objeotionable and dep­
lorable.

The implications of the agreement 
Is that the Administrative Govern­
ment under President rule bartered 
away the claims of Gujarat on Nar­
mada Waters by agreeing to the four 
Projects in Madhya. Pradesh securing 
100 per cent supply of waters from 
those, that would otherwise have 
flown down to Nava Gam.

On the other hand, Gujarat is not 
going to benefited by this agree­
ment. How generous at the cost of 
the interests of Gujarat the present 
Government under President’s rule

has acted to agree to taking up some 
of the disputed projects including 
Kolar when the Nava gam Project 
remains high and dry.

Therefore, Sir, I demand that thfe 
Minister should come before this 
House with a Statement and some 
time should be allotted during the 
next week to discuss this agreement 
in this House.

SHRI VAYALAR RAVl (Chiraym- 
k il); May I take this opportunity to 
draw the attention of the Government 
and thej Minister of Health and Family 
Planning to the 68 day old strike in 
CMC Hospital, Vellore, Tamilnadu. 
It is a national institution with a 
great reputation; every citizen of the 
country is proud of that institution 
which is run in such a manner that 
it gives treatment to all patients, 
rich and poor. No settlement could 
be reached. I em not able to believe 
but it is a fact that such a vindictive 
attitude had been taken by the Gov­
ernment of Tamilnadu. You will be 
surprised to know that they have 
charged Rs. 6 lakhs for the ’protec­
tion’ given to the institution and the 
commercial taxes department had 
charged Rs 5 lakhs from the hospital 
The Deputy Director and the addi­
tional director, Dr. Mathai had been 
arrested end paraded through the 
streets. A Member of this House, G. 
Viswanathan, Deputy Leader of the 
DMK Party in Parliament had come 
out with a statement that the Gov­
ernment was not acting in accordance! 
with democractic norms. It is regret­
table that the Tamilnadu Government 
adopts such an attitude. Therefore, 
I appeal through you to the Minister 
to negotiate and find a settlement.

SHRI R. P. ULAGANAMBI (Vel­
lore) : On a point of ord f̂r. The strike 
at the Vellore hospital for the last 
68 days is treally unfortunate. I 
should also like to share the feelings 
expressed by Mr. Vayalar Ravi. There 
was dispute beftween 2000 workers In
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therfc108̂ ^^ til°  mana6ement

UR. SPEAKER; What is the point 
of order?

SHRI R- P. ULAGANAMBI: I am 
coining to that When they could not 
settle -the matter among themselves, 
he representatives of the management 

and the representatives of the wor- 
*ersi eft the matter for a decision by 
the Chief Minister. On such a request 
bejing made, the Chief Minister gave 
a decision which was accepted by all 
the parties including the party to 
which Mi}. Vayalar Ravi belongs. 
The Chief Minister tried to make an 
amicable settlement. Yesterday all 

parties gave notice and observed a 
hartal.

SHRI VAYALAR RAVI; The hartal 
was imposed by the Government

SHRI R. p. ULAGANAMBI: The
State Government took all step* to 
give protection. It comes under the* 
State subject and it should not ’ be 
discussed, It is a State subject which 
my friend raised in this House; it is 
unwarranted, unconstitutional, unde­
mocratic and it will set a bad prece­
dent; it should not be discussed here

MR. SPEAKER; You are making a 
submission; you are not making a 
point of order.

B. O. 2X6

nate* the Z Z T l
determined at the mercy,
•nd pressure of these middle mm 
and industrialists of the agro-pro^,?
* Unless fair p r i£  “

ssured to both the producer and the

m a T T ' I *  °bJfnflaf -t. Budget of checkine 
Ration win be frustrated. Ther«orif 

want a specific discussion in the 
course of next week. MweM

™” ym thtor!r h-ave given notice unaer rule 193 to raise a specific discussion
n the issue at agricultural prices

ditie^and ° L BgT°-processinX commo’
I am 0 uer commo îtiea also, and
xviT}JUZ  °n both 3ldea there will be agreement that priority should
b given to his discussion. r hoDe
will '  Parliam“ ‘« y  Affairswill take this matter before the
a 'd a ir  f d7 i30r>: Committee and tlx 

1 bM'« ch to fix ,  dale
ror a discussion of this subject.

SHRi SOMNATH CHATPERJEE 
(Burdwan): I wish to draw the atten­
tion of the Government to a very 
serious matter which has been re­
ported in yesterday’s Indian Express 
under the heading “Relief Scandal of

{DR. KAILAS (Bombay South) I 
had written to you three days back 
about Vellore Christian Medical Col­
lege and hospital.

MR. SPEAKER; My difficulty is 
that I cannot call all the twenty 
Members at one and the same time

SHRI VASANT SATHE (Akola): 
As this House knows and as you are also 
aware, the greatest crisis with which 
the people of this country are con­
cerned at present fs the question of 
prices for agricultural commodities

It appears from the newspaper that 
a sum of Rs. 2 crores was given to 
the West Bengal Government by th« 
Central Government for disbursement 
during the Bangla Desh relief opera­
tions, but this amount h*£ not been 
accounted for by the West Bengal 
Government.

It further appears that Shri KhadiU 
kar, the Minister of Rehabilitation, 
has not been able, in spite of several 
efforts, to obtain the necessary clari­
fications from the West Bengal Gov­
ernment.
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Jtoora the newspapers we also find 
that the Comptroller and Auditor- 
General of India has drawn the atten­
tion of the Government to a number 
of discrepancies involving chores ot 
rupees relating to expenditure on 
Bangla Desh relief operations, and 
that there has been a CBI enquiry 
also which reportedly ma le adverse 
remarks against some Ministers,

This is a very serious matter. A 
huge sum of Rs. 2 crores bes been lost 
or misappropriated. The CBI report 
has involved some Ministers, but that 
report "has not seen the* light of day. 
Adverse remarks have been made by 
the Comptroller and Auditor-General. 
Therefore, the Government should 
make a statement on thepo points: 
what is the actual position with re­
gard to this huge gum, what is the 
nature of the CBI report, who «re 
the persons who have been impli­
cated in this and what i ’  tt o report 
of the Comptroller and Auditor-Gene­
ral? Thej amount is sx> bit? and it 
concerns lclicf operations. These 
moneys cannot be allov'ed to be 
wasted or misappropriate.! like this. 
Government should immediately c >me 
out with a statement ano place the 
relevant documents on the Table of 
the House so that we c in look into 
them and find out what the position 
is.

SHRI SAMAR GUHA (Contai); 1 
want to draw the attention of the 
House to a very scfrious subject that 
has been agitating this House for 
long, on which questions have been 
denied and some pressure has been 
brought not to allow such questions. 
1 refer to the subject of the Research 
and Analysis Wing.

Today in the Hindustan Times it is 
stated that this Research and Ana­
lysis Wing is acting as the counter 
intelligence agency of Ind’ a First it 
had its training in the CiA organisa­
tion of U.S. till 1965.

Not only that. It has been said 
that the initial computers ordered 
by the Indian intelligence depart­
ments were programmed according 
to the system followed in the Unit­
ed States. The report says that a 
change came about around 1968-69, 
when the USSR stepped in to help 
and a refresher course was held in 
the USSR though with far less fre­
quency. This is a very serious 
matter. Even yjesterd,ay, I raised 
this matter m the House in the 
course of my speech on the budget, 
but neither the press nor the radio 
uttered a word about it. It is being 
&aid that huge amounts of our 
national income 'are being utilised 
by this organisation callcd RAW— 
Research and Analysis Wing. In 
Delhi alone there are 7 or 8 officers 
under innocuous names. This RAW 
is working not only as an intelli­
gence agency but as an espionage 
agency. It is also doing certain 
mischu'f. IL ib reported Ihtt tms 
organisation is bugging our phones. 
You will remember, Sir. that I men­
tioned in the House that thu first 
Netaji Enquiry* Report was sent to 
RAW. It has come to our informa­
tion that two officers who dealt wit1 
the report have been sacked, becaus* 
I mentioned it in the House.

It is reported that during the recent 
Barpeta election, very important offi­
cers of this RAW organisation visited 
Barpeta and did a lot of mischief. It 
is also reporteld that during the Naxa- 
lite activities in West Bengal, RAW 
had a direct hand in killing many of 
the Naxalites. What is this RAW? 
Is it a ghost? Is it a mystery? The 
Indian people are paying for this 
organisation for doing counter-intelli­
gence, espionage work and political 
work for the ruling party. Govern­
ment should come out with full facts 
as to what this RAW is. For the first 
time the "Hindustan Times has brought 
out this news. This country is being 
ruled now not Tjy the Congress Party 
or by this Government but by this 
RAW, which is controlling the in-
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telligence, doing espionage work
against the opposition, just as CIA
is doing in other .countries. The
whole country is paying for this HAW. 
Government must tell Us what is the 
budget allocation for this RAW. 
Everything about it—the instructors, 
the programmes and all other details 
about this organisation RAW must be 
made known to this House.
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%mr # ¥ttV
wk % £r wrt 11  wr fw r  ?fr ?wr *r
srape T̂Tf̂ r I ^  ^  j*
w w rc  *T W TIR TI

“Two Air Force men spied for 
USSR, punished

Two officers of the Indian Air
Force have been found guilty of es­
pionage by a court martial. They 
were selling classified information 
to the USSR.”

SHRI S. M. BANEREE (Kanpur): 
Sir, I rise on a point of order. The 
hon. Member is referring to a news 
item in the Hindustan Times that two 
air force officers were found spying 
for TJSSH: I contacted the counsel
for one of the officers ani got the 
news that the entire thing has been 
referred to the air force authorities 
yesterday and a notice has been isued 
to the two officers. This particular 
officer is not connected with this. 
There) is only one officer and the 
court martial has acquitted him of the 
espionage charge. I have the docu­
ments with me.

SHRI SHYAlvaTANDAN MISHRA 
(Begusarai): It is for the Govern­
ment to say that . . .
(Interruptions). 1

MR. SPEAKER: 1 think the Gove- 
ernment will reply to it.

SHRI S. M. BANERJEEj J 3m say­
ing this because it is very relevant

DR. LAXMINARAYAN PANDEYA- 
'Hie news item further says;

“Intelligence officials then gat cm 
the trial and shadowed the culprits 
for several months. They followed 
one of them* to the beach resort 
betel at Kovalam in Kerala, where 
a large sum o f money is 'said to

have changed hands for services 
rendered."

1TPRT STTfeT
fapRT 7HT 3TT fWTT %?=!%
STW rT̂ ft fiFT'TT 7 ffrf sr«ff

^  vz  f w  w f r  ^
T T̂fT wrft r$\ | SFTif’T-
^TETSFT ^  3TT *\i | I

T% W *  ? *f*ftr,rrJRn 11 ft ^t^ctt 
gr fk? fcqrfr m
v t $*rr id: %

SIT I

SHRI P. G. MAVALANKAR (Ahme. 
dabad); Mr. Speaker, Sir, the news­
papers are reporting during the last 
few days', and several of them are 
also giving editorial comments in 
detail, about the limited Narmada 
Accord which is supposed to have 
taken place between the four States, 
of Gujarat, Madhya Pradesh, Maha­
rashtra and Rajasthan.

Apart from the question as to who 
took the initiative—it is said that Shri 
Jagjivan Ram took the initiative—and 
apart from the merits of the Accord 
itself, I want to know as to how such 
an accord, though limited it may be, 
can be arrived at a time when Guja­
rat has no popular Ministry. The 
Prime Minister, you will recall, kept 
this question of Narmada Waters 
Dispute pending for more than two 
years and, after that, she let it be 
passed over back to the Tribunal on 
the plea that Gujarat has no popular 
Ministry and, therefore, this cannot 
be done by her, that is, by the Prime 
Minister. Now, if that was the argu­
ment, at that time, I fail to see how, 
when Gujarat continues to be under 
the President’s Rule, such an accord, 
though limited it may be, can be 
reached between the Chief Ministers 
of Maharashtra, Madhya Pradesh and 
Rajasthan and the Adviser to the 
Governor of Gujarat, Mr. Sarin, who-
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reported to have been' present and 

who is reported to have signed that 
accord.

As a Member of the Consultativ* 
Committee on Gujarat Legislation to 
which you yourself appointed me 
as one of the Members, I had 
raised this question of Narmada 
Waters dispute in all the four meet­
ings of the Consultative Committee 
held during one year. Each time at 
these meetings never was even' a hint 
given about the coming accord on 
these eight irrigation projects, four m 
Gujarat and four in Madhya Pradesh.

I would like to ask the Home Minis­
ter to come with a statement next 
week and explain to us as to how tMs 
limited accord took place. It would 
not be i ight for me to be uncharitable. 
But I am bound to add that if an 
accord of this nature comes in the 
middle of the President’s Rule in 
Gujarat and, at a time when the poli­
tical situation is both uncertain and 
explosive in Gujarat and outside 
Gujarat, and elections are very near 
c>n the horizon, then such an accord 
has undoubtedly a kind of political 
fla\ our which may be favourable to 
the ruling party.

It is unfortunate, and it should not 
have been done Therefore, I demand 
that because of the fact that the Guja­
rat Consultative Committee was neg­
lected, because Gujarat has no popu­
lar Ministry, such a limited accord 
should not have taken place. But 
having taken place, it is unfortunate 
that this Parliament is not given any 
information at all and we are taken 
for granted.

Secondly and lastly, 1 would like 
to say----

MR. SPEAKER: Only one item.

SHRI P. G. MAVALANKAR: This 
is a very important and an urgent 
matter

The UGC revised pay-scales, earlier 
-ones, not the ones according to the

z z 3 B. 0. H.

Sen Committee—the Set Committee 
came only recently—have not yet been 
given to the teachers of the Gujarat 
Agricultural University. They have 
been demanding these revised pay 
scales, and is it ’because there is no 
popular Ministry that .the Gujarat 
Administration are putting a deaf e&r 
on it? The teachers are now threaten­
ing to go on strike. I say with res­
ponsibility, as a member of the Board 
of Management of the University, and 
we have been telling the teachers 
that they will get justice because 
justice is due to them. If they are 
not given justice, I do not know what 
we should do. Perhaps, we have to 
say that the teacher^ are right in ask­
ing for justice. If they go on strike, 
it will be the responsibility of the 
Gujarat Administration. Therefore, I 
say, the Homo Minister or the Educa­
tion Minister, should look into this 
matter e<1so.

MR. SPEAKER; Only one item was 
allowed to be raised. Every time, 
mere than one item are being raised. 
It it, very difficult to control the 
Members.

DR. HENRY AUSTIN (Ernakulam): 
Mr, Speaker, Sir, I wish to draw the 
attention of the hon. Minister of 
Health and Family Planning to a 
very heart-rending situation that has 
emerged in the Christian Medical 
College Hospital. Vellore, Tamil 
Ncdi . . . .

SHRI R. P. ULAGANAMBI: On a 
point of order, Sir.

MR. SFEAKER: He has already 
mentioned that.

SHRI R. P. ULAGANAMBI; It fc 
a State Matter. It is unconstitutional, 
undemocratic and unwarranted to 
raise it hi this House. It is agaist all 
conventions of this House. It is a 
bad precedent that is being created. 
He should not be allowed to raise a 
State matter here. He should not 
raise it here.

B, 0 . H, 224MARCH 14, 1975
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DR. HENBY AUSTIN: The Central 
-Government has sufficient locus standi 
to interfere in the matter.

SHRI R. P. ULAGANAMBI: I am 
on a point of order. What is your 
ruling? This is a State subject. This 
should not be raised in this House, 
and if it ig raised, it is unconstitu­
tional, undemocratic and unwarranted. 
I want your ruling, Sir.

SHRI JYOTIRMOY BOSU (Dia­
mond Harbour); I support my hon. 
fnend. This is a State subject, It 
should not be raised here.

DR HENRY AUSTIN; I am rais­
ing this under article 131(a) of the 
Constitution of India. This is a Cons­
titutionally-protected Institution; it is 
being run by a minority getting grants 
from the Central Government. There 
is the Constitutional protection Be­
sides that, we have also to consider it 
on humanitarian grounds—about 
thousands of patients are undergoing 
treatment theie for serious maladies,.

SHRI R P. ULAGANAMBI: The
State Government is giving full pro­
tection to the minority communities 
living in Tamil Nadu. What is the 
necessity for him to raise It here?

MR. SPEAKER: When he says that 
it is a minority Institution, he has the 
right to speak.

SHRI R. P. ULAGANAMBI: The 
State Government is not interfering 
with the rights of the minorities; it is 
safeguarding the rights of minorities. 
(Interruptions).

MR. SPEAKER* As you know, 
there was a question' about a certain 
minority institution in Kerala, and 
when I stopped that, Mr. Prank 
Anthony made out a case. If it is 
a question of minority institution, it 
ig just on the border line. After all, 
he will take only one minute. You do 
not allow him to speak even for one 
minute. After all, the minority ‘ has 
the right to speak for one minute.

SHRI R. P. ULAGANAMBI: Mrs.
Fowler, Member of the Legislative 
Assembly, and Mr. Santhosham, Mem­
ber, Legislative Council, belong to the 
Christian minority; and they are not 
complaining of anything. (Interrup­
tions). In fact they are also taking* 
steps to settle the disputes.

DR. HENRY AUSTIN: The most
important point with which the House 
should concern itself is the fate of 
about thousand patients undergoing 
treatment for very serioug maladies 
The Vellore Medical College Hospital 
is one of the besft hospitals in the 
country—internationally known. In 
the last two months, the entire ser­
vice facilities have been cut off and 
the essential services have been immo­
bilised Outstanding doctors of inter­
national repute and recognition are 
being harrassed (Interruptions).

SHRI R P. ULAGANAMBI; Sir, 
he should not be allowed. This is a 
State subject. The State Government 
is giving them full protection

DR. HENRY AUSTIN: This is a 
photostat copy. I am going to submit 
the photostat copies of all the corres­
pondence between the officials of the 
government and the college authorities 
and you will see for giving the ele­
mentary protection of police bando- 
bust to this institution----

MR SPEAKER: I allowed you only 
one minute Please conclude now.

DR HENRY AUSTIN: For giving
the elementary police protection for 
two months, the photostat copy would 
show, the government hag charged the 
hospital Rs. 5,85,500 .. .

SHRI R. P. ULAGANAMBI; This 
is for the Police bandobust given' sit 
their lequest.

DR. HENRY AUSTIN- The Central 
Government should take up the issue 
and bring relief to the patients. Police

3989 LS—8.



B. O. H. MARCH 14, 1»75 13. O. H.

[Dr. Henry Austin] A
protection fs the elementary right ofjj 
every citizen. This it not a factory 
where you can think of trade unionism, 
but this is a philanthropic organisation 
run on no-profit-no-loss basis. There­
fore, i t  is the duty of the House and 
the country.

SHRI VAYALAR RAVI: It is a
national institution,

SHRI R. P. ULGANAMBI: It is not 
a national institution. It is run' by a 
private management. It started as & 
charitable institution but now it is 
run on commercial lines. It cannot be 
raised in this House----  (Interrup­
tions).

MR. SPEAKER; You know the 
other day it come up and I stopped 
it. I told Yon that this is a State 
matter. He says that it is not a State 
matter. He again raised it. He says 
that It is a minority institution 
with whom some injustice is being 
done. He raised this yesterday. He 
is again raising it to-day....

SHRI JYOTIRMOY BOSU,: It is an 
institution run by American missio­
naries. I know.

MR. SPEAKER: I do not know.

(Interruptions')

MR. SPEAKER; After all, whatever 
information will cotne, It will 'be 
through the Government and the Gov­
ernment will not give it on its own and 
they will have to get it from your 
Government there,

DR HENRY AUSTIN* I want to 
place* this photostat copy on the 
Table of the House

ME. SPEAKER: No, no.
SHRI R P. ULAGANAMBI: I

oppose it.

THE MINISTER O f FINANCE 
(SHRI C. SUBRAMANIAM),; You al&o 
defend the action taken by the Tamil 
Nadu Government in this matter?

SHRJ SEZHIYAN (Kumhakonaxn): 
This is not the place tf> defend it. 
The Minister aaiked whether I am 
defending it___

SHRI VAYALAR RAVI; It i® a 
question of humanity.

SHRI SEZHIYAN,: The question
w as raised by Mi*. Ravi and Dr. Henry 
Austin that they were concerned about 
the fate of the patients there. I am 
also equally concerned. . . .  (Interrup­
tions) Y£s, we are all concerned. 
Whether it is a minority institution 
or not is beside the point. Even if it 
i& run by the majority community, 
we will be concerned.

DR HENRY AUSTIN; The other 
day your esteemed colleague pointed 
out that there was no locus standi for 
our raising this issue here. I only 
wanted to raise the issue on grounds 
of humanity Sir, this is an issue* 
whirh requires our intervention.

SHRI SEZHIYAN,; Regarding the 
second question that many facilities 
weie cut off, I can assure my friends 
over there that no services has been 
cut off to the institution. So far 
nothing has been cut off.

Regarding the amount charged for 
providing police ‘bandobust, I am not 
here to defend the Government there. 
I am not a spokesman of the Govern­
ment. I am a Member of Parliament ..

SHRI C SUBRAMANIAM: I am 
glad.

SHRI SEZHIYAN: In the same way, 
Mr. Subramaniam also----

Slim  a  SUBRAMANIAM: I ex­
pected something better from you. 
That is why I asked.

•The Speaker not having subse quentiy accorded the nec essary per­
mission, the document wag not treated as laid on the Table.
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SHRI SEZHIYAN: It Is a question 
of responsibility. They raised the 
issue that some amounts were 
demanded by the State Government. 
Whether it is proper or not, I am not 
going into that question. But I want 
to know whether this is the proper 
forum with regard to the matter of 
details. If there ia a question raised, 
there should be somebody who should 
be able to give the answer.

tt.W  hrs.

MR SPEAKER: After all you had 
a say for about two minutes. He put 
his own things. Some telegrams 
came to me also. Some were written 
by minorities. They are not taken 
notice of in the House but they are 
in office. If you want to see you can. 
Mr. Sezhiyan, it is not a question 
whether it is technically admissible 
or ro t admissible Something hap­
pened You are running the Govern­
ment there. I cannot see a more 
human and kind person like you. I 
would request you that instead of 
bringing this into the House, you 
better go and try- to straighten it out. 
Why should it come in the House?

SHRI C K. CHANDRAPPAN (Tel- 
lieherry): I want to draw your atten­
tion to a very important matter 
where large amount of public money 
is being wasted by big bureaucrats 
connected with the National Mining 
Development Corporation in conni­
vance with contractors in Bailadela 
complex in Madhya Pradesh. I had 
an opportunity to visit this place last 
week. I have seen that for the deve­
lopment of mining in Deposit No 5 
they have to eonstruct a tunnel under 
a mountain. The tunnel is 1200 met­
res l°ng and the construction has 
Started. Several millions of rupees 
have already been spent. Now they 
have come to a situation that they 
cjrmct further construct it because 
there is a terrific inflow of water into 
the tunnel. In a minute 1” of water

levei is raised Theory are 16 pump­
ing sets engaged round the clock to 
pump the water out of the tunnel. 
This has happened because of the ob­
vious reason that they have no 
contact with the responsible people. 
The National Mining Devebpmeu 
Corporation has not done the geologi­
cal survey properly or could not 
study the results of the survey and 
they have now decided to give the 
contract to another contractor for q 
bigger amount with a view to succeed 
in building this tunnel. This brings 
a problem—millions of rupees havd 
been spent and the mining is now in 
jeopardy. The commitment of the 
Government to export iron ore to 
Japan has come to a standstill, l'ci 
another part of the mine Government 
has come to an agreement with a 
private contractor He is exploiting 
the workers like anything. I want the 
Government to investigate and come 
forward with a statement as to how 
this kind of thing is happening in 
jungles of Bastar I would like tho 
Government to look into this matter

SHRI S. M BANERJEE- Wc gave 
certain notices under the appropria­
tion also I can mention the same 
thing here I have given notices. I 
will refer to two items.

MR SPEAKER Last time you 
promised, only last time. Now again 
you say this. After all, there shoulJ 
be a limit. No, no.

SHRI S. M BANERJEE: Sir, on 
Appropriation Bill and Vole-on-Ao 
count, I will not be allowed to speolf. 
My request was accepted. So, kindly
accept this particular request of minp 
These are the two issues, Sir .

SHRI INDRAttT GUPTA (Alu 
pore); Why complicate matters7

MR SPEAKER- You are giving a 
right leadership

SHRI S. M BANERJEE: I take \t
as a ''ompliment.
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This is a very important issu* Which
I raise with your permission. Thl3 
hag appeared m the Public Accounts 
Committee’s Report which has been 
laid on the Table oi the House on 
thct 5th March, 1975. This is regard­
ing a matter relating to the Depart­
ment Oi Supply, that is, purchase oi 
blankets for the Army. I read fio.n 
pages 40 and 41 of this report. Not 
only a few officers like Lieut. Cols, 
and others, but one of the highest offi­
cial, army official, Lieut. General 
Sandhu, "Director of Ordnance Ser­
vices, who is practically controlling 
27 ordance depots in the country, who 
are involved. I read from the com­
mittee’s report:

"The Committee would also like to 
know the decision takttn by the 
Government on the recommendation 
that business dealings with this 
firm and any other firm or com­
pany owned, managed or controlled 
by the Directors of this Firm should 
be banned’.

As early as 1972, I wrote about the 
Sri Krishna Woollen Mills to the 
Prime Minister and the Director of 
the CBI against Lt. Gen. Sandhu and 
Williams, who has conveniently left 
for Australia.

MR. SPEAKER: Mr. Banerjee,
these matters go for the Action Taken 
Report and not brought here, because, 
if thc| Minister cannot reply, that will 
be not proper. It goes to the Action 
Taken Report.

SHRI S. M. BANERJEE: Nobody
expects a reply. Why should anybody 
expect a reply? The report says: —

‘The Committee are of the opinion 
that an immediate inquiry should be 
instituted into the part played in 
this case by various officers in 
particular the Director of Ordnance 
Services (Lt. Gen. Sandhu). The 
Committee would suggest that this 
inquiry should be entrusted either

[Shri S» M. Banerjee]
to the Central Vigilance Commission 
or to a Judicial Commission presid­
ed over by a sitting High Court 
Judge.'

‘The Committee are most distress­
ed to see that the officials mention­
ed above who wercf entrusted* with 
safeguarding the financial interests 
of the Government while procuring 
an essential item for our ftghtifeg 
troops, namely, blankets, in ti*e 
forward areas conspired with pri­
vate business and defrauded the 
exchequer as well as seriously jeo­
pardised the fighting efficiency of 
our troops by exposing them to 
climatic hazards. Appropriate action 
should be taken against them imme­
diately and the more senior the 
officer involved the more ‘severe 
the punishment that should be in­
flicted on him.’

The employee of the IGS, New 
Delhi Mr. Harbans Sharma was sacked 
for giving the information to the 
CBI. This gentleman has sacked that 
officer, Mr. Harbans Sharma only 
because he gave this. I congratulate 
the Public Accounts CommitUte, its 
Members including Chairman, for 
vindicating the same stand taken by 
Mr. Harbans Sharma who was sack­
ed. I demand that a statement should 
be made by Hon. Minister immedia­
tely. You can imagine that these 
people, instead of getting blankets got 
rags at a height of 7,000 feet. I de­
mand that Lt. Gen. Sandhu should 
be immediately kickcjd off from the 
Defence Ministry at the earliest op­
portunity possible. He tried to pre­
tend Khat he was having a heart- 
attack and he was in the hospital for 
six months. He does not want to 
retire prematurely. So, it is hightime 
that this man is compulsorily retired 
prematurely and prosecuted also. 
Shri Sharma whose services were ter­
minated for giving this information 
should be re-instatcjd immediately.
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SHRI M. C. DAGA (Pali): Mr.
Spepker, Sir, I want to draw the 
attention of the Minister for Energy 
through you regarding the damaging 
decision to link the Rajasthan Atomic 
Power Project, Satpura and Chambal 
Power systems with that of Bhakra, 
disregarding the contrary views of 
Rajasthan and Madhya Pradesh. This 
has really come as a big surprise to 
the industrial and agricultural circles 
in Rajasthan. The dally consumption 
of power in Rajasthan is 77 lac units 
during January, 1975, and this will 
increase 63 lac Axmts P*r day in 
February, 1975 and to 86 lac units per 
day in March, 1975. Against the 
above, the total availability of power 
is only 72 lac units per day. The 
deficit of 5 lac units per day daring 
January, is met by over-generation at 
Chambal. This is a risky generation, 
and this source cannot be exhausted 
since the water level at Chambal has 
already gone down by 9 ft. in com­
parison to last year. When Rajasthan 
is already facing shortage of power 
on daily basis, it is not understood 
how the demand of 15 lac units per 
day of Punjab, Haryana and UP. can 
be met.

So, I want that there should be a 
discussion on the subject or the Minis­
ter should come with a statement 
here.

SHRI NOORUL HUDA (Cachar): 
Sir, the matter has already bec<n rais­
ed Qn the floor of this House this 
afternoon. That is regarding the dis­
pute in the Christian Medical College 
at Vellore. Unfortunately, for the last 
21 months, this dispute is going on. 
We have been informed- that the 
Chief Minister of Tamil Nadu has al­
ready advised the management of 
the C.M.H., Vellore to reinstate the 
Fifteen dismissed or suspended wor­
kers. But, in spite of tfcvet, still the 
stalmate is continued. This is causing 
concern to a great section of the peo­
ple |n our country because patients 
from all over the country go to Vellore 
for treatment.

Therefore, I would urge on the 
Minister of Labour and also the 
Minister of Health and Family Plann­
ing to intervene in the matter. Of 
course there is no question of inter­
vening. But, once the Centre inter­
venes in the matter, then they may, 
interfere with the right of thfe State 
Government. At the same time, sincv 
the problem is of a great magnitude 
and it is causing concern to all* I 
would urge upon the Labour Minister 
and also the Health and Family 
Planning Minister to obtain all rele­
vant inlormaliiOTi i-rom Une GtsvetTi- 
ment of Tamil Nadu and place the 
same on the Table of the Housu and 
to assist in such a way as to settle 
this dispute as early as possible.

SHRI DINEN BHATTACHARYYA 
(Serampore): Sir, yesterday,

throughout the country, a protest day 
was observed by the Central Govern­
ment employees regarding DA. Dur­
ing this protest action, they repudiated 
the earlier settlement that the Gov­
ernment had with a section of the. 
employees. And this time, throughout 
the country, they are demanding: (i)
the representatives of all Central 
Government employees’ organisation 
should be invited in the D.A. negotia­
tions which are to be held on 15th 
March, 1975; (ii) the four instal­
ments of D.A. which have since Tfe- 
come due should immediately be 
released; (iii) the decision to hold 
back the arrears of DA. increases 
upto 31st December, 1974 in P.F. Ac­
counts be reversed, and (iv) the 
scope of the forthcoming discussions 
should be spelt out by the Government 
sufficiently in advance so that em­
ployees organisations may meet and 
formulate their views thereon.

Sir* my humble suggestion to you 
is to see that at least the points I 
have Taised may be taken note of by 
the Finance Minister, who is present 
here, and a satisfactory answer be 
given here and now.
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an* retrain from interfering in the 
other’s internal fcffairs.*
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f t  r f t *  s p w f t  w ft  s t r  %  f a r  * s r r t  s t ,
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f t  i R  s r a r f r T  I t t t  nzr £  1 arsr ? n f t  

c t ^  * r  3T 3T  ^  1 s f t  s r s n f f  %* 
^ t - t  s p t  ^  s r ^ s t  ^  ^ r r r %  1 1

$  s r c  q f t  ^ r ^ f J T T ^ m f r  < r r  ? t f t t  

g  1 s p t  w £ \  i r  w i r t T - T c r

fW  *r*rr 1 *  ^ r  fa  #
-sr^-# ? r f t  g *r£ f ^ f t  ir—  
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“Your above quoted letter has 
been considered. But, it is regrett­
ed that no Hindi translation of the 
above memorandum can be furnished 
by the factory. If required, neces­
sary arrangements for getting the 
charge-sheet translate  ̂ may bt 
done by you at your end"
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[41 w  srr^]

fW t  T*3Fif\ *t, srs f ^ f r  ztt
t t t ,  f*^r f 'y % 1 ^hptt ff fa
$ srt W r - f  ’-nftT %*■ r>*
mm £— t  ^ w  s tt  ir
#  I — , $  qr#T ^T'C aicTr WTT 

7 *  Sr it TTtt JT^rq- *r?rf 
wpt * i v*  t o  ?T£ w  %
TT 3T*rT spTT STTfa t,
36 im ŝrr tr>r̂ <r ^r, fa-r *Pt
TOT*! % T̂T*T feqT fc, wzt ^
^ f t  % 3tt^< fw r -r  t  1 f  
^rj^T f  fa  »fcfr ^
!Tc3PT'T W s *  5 ?

SHRI S. M. BANERJEE: I fully
support him. The*e are serious 
charges against this officer. He 
should be sent out.

«ft TmTSH 5T*tf ( w )  : WOKT
fag^T 5TC5TT5 *hft *nfm  

»r f w r  fa^rr *rr fa  f # r  ir
irr^rsr^ a^r^nr wfa-Frr 

sffa 5%ttct ?r ^  ^nr ^  sfrsrT
xrqf̂ -rf 7T TO  TO  % SFTr^TT
fa=r «f sfrr ^ tstt ârPrflff % *tt«t
snTR^TT t e r  «rr. % srnr ir
f ®  w  f^rTvr ^  it r̂̂ rt

I

ffft ?r^€T *t #  Jtsft Sfrr
e m  it ®qt ^ t
w c  ^t ? fk  srrgra ^r^rr
Tm  $  ^rr w  | :
“Cops burn hut after girl’s refusal to 
yield."

^rrrTsgr t  «tf*rcr % *fr 21
¥t ^rRr^r^ft 

s#r*t if ^  *nr iftx % r̂nr
arcrrcvre ^ r r  ^ r i  ^  ^  % 
w  ffnrr, eft sfrrt % ^ r  %t

sflfarft % $it*t ^ptt ^t i $*r
^t ^TTT *T?HTT«? ^
?rr^ 'TJTT ^tfr, *sft m x*  'ftc. 
^rr^t, ^ sft m r  ft 1

^rr f a - ^  t  f^ fvr v  ?ftT 
m f^rrW r % ^  ^  t o  % 
•pT ^ftr ?ttT ^  sift W i'W f r̂
?rr«r ^ t c s f t t  ^ t ^ 2 '^  srr^-f^r 
^tcfr | 1 w t o  jf^ t f  ®
W*T2T r^FT#, cfr%  ir w
f^gq- Tr ZT 7T% I

«i?nwt fim  ( ^ i ^ t r )  r 
wrer fq-®ffr wk  v t  f %

M?JT f*F«TT «TT ft? 27
m ftar ^  5narr=r * t#  TT^'rffT % 
?rf̂ T̂CR- TT ff W  "PT 3T3TT̂ %
T^f «ft, fft ^  «n fa  *rr*f*T

%  «TT^ it f*TT ^>*TT. « f t r  

^fr?r ^TT «TT fa  'tor ?fr
+ < ^ r  ^rnfrr 1 % 3 tr  ^nft
r̂er̂TRT ir to | fa nfr̂ rfr r̂rr̂ rr 

Tmfr ?r ?rf̂ rto
irTtrt^TfTrr ?r f̂lTTJT ^ f?qr 

f̂rfa ?r sr«ri%»r t. 1

■afcf’TT *T̂ tf *TT̂ pT % ^
% ^r nr t  *n? ®̂rf w  ^  

|— s tk  w  % ?r ?rr |—  
fa  MtJTfft f^ T  ? fiw t  ?tH % 
^TTcT-TfWT % ?Tt*rf % it
^ -? H T r  ^ r  I  i
^?t T jft tnp ycgT^nct ^ 6 %  
r̂ it smr, ^  ^  ?r?r ir^fV t

?m  I  l ?̂T ^ Jftf̂ FT
^ft fkm  t  fa  v s *  ^  trr 
^ r f ffMt ritfa
sftaFr *r % gft
^rrd’T ^nrnnx ̂ rr ? j  |, %
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?> I ^  t  f a
i t  ^ srrcta i ?rf^?r wn-

srrm  ?ttt # fSnjsr
I ,  ? f t  3f t  ?fr<r fc T T  t ^ J T T n *

|  3*  JT^rr f* m >  ^ T f ^ r
snm ^  ?r ^r|^r|

^T?t tf^HT spT STT̂ jft gl [

crrf^^Tf ir %i m  srt *r farr 
^r?rf w  t|t | j srfT *r
xm  t f r  *rV * T $ r r %
^  srr 1 1  % *tt f¥  ^

f?T Tf xft vTP̂ t R̂T3JT t  I

SHHI JYOTIRMOY BOSU (Dia­
mond Harbour) I am raising this 
issue because Shri Raghu Rammaiah 
had chosen to write a letter to me and 
in that on the issue of holding a dis­
cussion on the floor of the House 
based on the ruling that you in your 
wisdom had given he has said the* 
because there is a court erase pending 
agamst Shri Tulmohan Ram, it cannot 
be discussed A debate cannot be
withheld because it concerns the con­
duct or misdemeanour of a member 
of this House We also derive feel- 
proof authority from the ruling that 
came from the Chair on 31 May, 1087 
But it seems Shri Raghu Ramaiab 
has chosen to sit m judgment on the 
Speaker’s ruling and hag given his
views which is uncalled for and
unwarranted He has exceeded his 
jurisdiction. He| has said *In our
view, the Speaker’s ruling of 31 May 
does not seem to apply in this case*. 
When the accused goes and occupies 
the chan of the Judge, this faort of 
jatei comes

My point is this. I have quoted 
your ruling of 1967 I have also 
quoted your ruling which von have 
given recently. Both the riilings help 
us, in fact give us a clear directive 
that this House cannot really abdicate

its power m favour of a court when 
the misdemeanour <rf a member 
involved

In the course of the last thro* 
months, we had spent considerable 
time m pea using the documert and 
unless within the limitations thnt yu'i 
had laid, down and which we shall 
loyalty abide by, we are able to make 
use of it and apprise the House and 
the people cf this country, what 
the point in our going and perusing 
the document7

Furthermoie another thing is there, 
concerning Mr. N. K. Singh, Special 
Assistant to the Foreign Trade Minis­
ter. His name figures repeatedly in 
the CBI report To my mind there 
is pnma facie case against him Gov­
ernment not only refrain from taking 
any action against him, they have 
kept him m hjs position without ev^n 
removing him from there I am also- 
sending as enclosure <a letter that I 
(have in my possession which came 
from the Prime Minister, which say* 
that N. K. Singh’s ba^gagq, while 
coming from abroad, was searched on 
the mstiuctions received from lnt°r~ 
poly in Falam In spite of that, this 
paiticular efficei is there Hfe U drop­
ping hints to people in hit,h p »st£lonr 
he is threatening the Goverrment 
‘if you take any action against me,
I shall divulge everything So no 
action has been taken against him 
Therefore my humble request to your 
goodself is let theie be a debate on 
Tulmohan Ram, let the lion Piime 
Minister tiring a motion for suitable 
action as the Hcuse may deem fit for 
misdemeanour and misconduct which 
had been pnma facte established 
against him. In the meantime the 
Government should proce<|d against 
Mr N K Singh and suspend him at 
once because his name is *0so f3t/uring 
in the CBI report repea telly and ht_ 
should not remain m his oHice

SHRI K RAGHU PA MAI AH: With 
regard to matters mentioned by Shri



243 B. O. H. MARCH 14, 1975 Pondicherry Budget, 1075-76 244

[Shri K. Raghu Ramaiah]
Janeswar Mishra and Shn Jyelinnoy 
Bosu, I have stated the position of the 
Government more than orce arid I 
do not want to repeat it. With regard 
to the other matters, to .he extent 
thtjy are relevant to next weekly 
business, I shall communicate to the 
Ministers concerned.

SHRI JYOTIRMOY BOSC: I et the 
hon. Minister be toid that in thu 
House the Speaker’s ruling s supreme 
and final; Government cai not c o i t k  

into the picture. This >a what M’\ 
Raghu Ramaiah shoujd convey to the 
Leader that the Sneaker’* as
far as thi» House >.s cs»nc crned, j s  

supremci final and binding. You 
phould alao issue the necessary direc„ 
tive to the Government to remove Mr 
N. K. Singh.

DR. KAILAS (Bombay South'): 
"When I met you in your Chamber the 
other day, you had stated that it was 
a State subject and that it could nc: 
be discussed here I want to point 
out that the students and research 
workers are suffering due to unfortu­
nate happenings and it should T5e 
taken due notice of as this mattcir 
comes under Central Act of the Medi­
cal Council Act. Hence this matter 
should be looked into urgently by the 
State Government so that the patients, 
the undergraduate and post graduate 
student# do not suffer.

MR. SPEAKER: When T said that
it was a State matter, they said that 
it was a minority institution.

DR, KAIL ASH: 1 want not allowed 
that was the unfortunate part of it. I 
wanted to raise tht* question ot Tamil 
Nadu flag also. The DMK Govern­
ment has started flying its own flag 
on the office of the IG Police by re­
moving the National flag. This is very 
unfortunate; this should aiso be dis­
cussed in this House. I wish the 
Home Minister make* a statement 
-?bau* this;

MR. SPEAKER: We take up the
next item now.

13.35 hrs.

" PONDICHERRY BUDGET, 1975-76

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE); 
Sir, as the House is aware, by virtue 
of a further Order made by tht Presi­
dent on the 7th March, 1975, m exer­
cise of the powers conferred by 
section 51 of the Government of 
Union Territories Act, 1963, the iefc-- 
rence to Legislative Assembly of the 
Union territory of Pandieh*>rry in the 
relevant sections of the Act, dealing 
with financial matters, shall continue 
to be construed as reference to Par­
liament for a furthetr period of six 
months with effect from 28th March,
1975. Accordingly, with your per­
mission Sir, I lay before the House, as 
required under section 27 of the Act, 
the Annual Financial Statement of the 
Union Territory of Pondicherry for 
the financial year commencing from 
1st April, 1975. Besides the Annual 
Financial Statement and the Expla­
natory Memorandum, the Demands 
for Grants for the whole year 1975-76 
are also being circulated to the Hono­
urable Members, although I shall, at 
an appropriate! stage in the current 
session, move the House to make, on 
account, supplies needed to meet the 
expenditure from the Consolidated 
Fund of Pondicherry during the fire* 
five months of the year, for the Pre­
sent pending grant of supplies for the 
whole year by the appropriate Legis­
lature.

13.36 hrs.
FMr. Deputy - Speaker in the Chair), 

Revised Estimate 1974-75
2. The Budget of the Union terri­

tory for the currsfrvt year, presented 
to and approved by the House, 'assum­
ed Revenue Receipts at Ms. 11,80


